285 Re: Need to Issue Clear-
Cut Orders Relaxing Flag
Rules on 14th Augus;,

THE  VICE-CHAIRMAN (SHRI
JOHN F. FERNANDES): Now the
matter is closed. The hon. Minister has
given his explanation. He has denied it.
The matter is closed.
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THE VICE-CHAIRMAN (SHRI
JOHN F. FERNANDES): He has -said
that.... (Interruptions)... The Minister has
clarified it. The matter is closed. Prof.
Ram Kapse. ...(Interruptions)...
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THE VICE-CHAIRMAN (SHRI
JOHN. F. FERNANDES): The matter is
closed. Prof. Ram Kapse, please begin.

sh wedm fie wgfern:. & ws @
FEM| .. (FTEAUA) ...

st A AT we: SN W
WA R oW 5o o R
. (SER).,..

W gefrer Fom wvmfrm R ().
A wiww @ W o ¥ fm ¥
. (STUER)....

THE VICE-CHAIRMAN (SHRI
JOHN F. FERNANDES): The hon.
Minister has denied it. He has given a
lengthy explanation. The matter is closed.
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THE VICE-CHAIRMAN (SHRI
JOHN F. FERNANBES): I cannot direct
the Minister either to deny or to own the
statement. (Interruptions). Please listen to
me. Hon. Member, please listen to me.
...{Interruptions)... 1 am on my legs.
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THE VICE-CHAIRMAN (SHRI
JOHN F. FERNANDES): The hon.
Minister has made a  personal
explanation. [ cannot give him any
direction. If you are not satisfied, you
can approach the Chair for further
discussion.  (Interruptions). Now the
matter is closed.
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THE VICE-CHAIRMAN  (SHRI
JOHN F. FERNANDES): Now the
matter is closed. Prof Ram Kapse.

RE. NEED TO ISSUE CLEAR-CUT
ORDERS RELAXING FLAG RULES ON
14TH AUGUST, 1997 TO CELEBRATE
GOLDEN JUBILEE OF
INDEPENDENCE

PROF. RAM KAPSE (Maharashtra):
Mr. Viee-Chairman, Siy, I do not know
whether the Government exists or not,



287 Re: Non-Recognition of
BDS Degrees. of Three
Universities of

On the 15th of August we are going to

celebrate  our Golden Jubilee of

Independence. But there are no

instructions to the district authorities

about the celebration. Is there any person
present over here who can explain to the

House as to what the position is? One

bank from Kalyan has sent a letter to the

Thane authorities. They want to celebrate

the 50th Anniversary of Independence on

the night of 14th August at 12 o’clock.

They have asked whether they can hold a

Flag hoisting ceremony or not. I have

met the Collector, Thane. He said, “I am

in favour of this proposal. But at the
same time, there are no instructions
whatsoever from the Government.” He
will approach the General Administration
of the Maharashtra Government. They
will then approach the Central

Government. Now there are only 10 days

left. The Government should issue clear-

cut instructions in this regard within a

day or two. When the celebrations were

being held on the 14th August, 1947, we
were present. We are naturaily reminded
of that. We would like to celebrate the
50th year of our Independence like that.

Even our Rajya Sabha has no informa-
tion whatsoever. How are we. going to
organise the golden jubilee celebrations
of our independence? When we don't
know, how can the State Government get
any information from you and how can
the District aathorities and semi-Govern-
ment bodies get any information from
you? How can they prepare for these

- celebrations? 1 expect you to take a
decision at the earliest. Let the people
know about it. Let a statement come
here at the earliest. Only then can we
cclebrate it in a proper manner. As far as
flags are concerned, the rule book clearly
says that there cannot be flag hoisting
after sun—set. So, you will have to give
instructions and that needs to be done
immediately. The matter is urgent. I
expect from the Government some reac-
tion on this point or Mr. Vice-Chairman,

[RAJYA SABHA]
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Sir, you direct the Government to issue a
statement.

SHRI SATISH AGARWAL (Rajas-
than): I fully associate myself with my
colleague...(Interruptions)...

THE VICE-CHAIRMAN (SHRI
JOHN F. FERNANDES): I think the
whole House will associate itsclf, It is an
administrative matter and the Govern-
ment will look into it. ...(Interruptions)...
Prof. Kapse, they have taken note of

- it...(Interruptions)...

SHRI SATISH AGARWAL: One
hon. colleajue from this House was en-
quiring as td the business for 26th, 27th,
28th and 29th and when were we going to
celebrate. I said T don’t know...(Interrup-
tions)...

THE VICE-CHAIRMAN (SHRI
JOHN F. FERNANDES): This is about
the national flag.

SHRI SATISH AGARWAL: Other-
wis¢ also, Mr. Vice-Chairman, Sir, the
Government should come out clearly as
to what the; intend doing so far as States
are concerned.

RE: NON:RECOGNITION OF BDS DE-
GREES OF THREE UNIVERSITIES OF
MAHARASHTRA BY  CENTRAL
GOVERNMENT.
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